CENTRAL ADNINISTRATIUE TRIBUNAL
BANGALORE
DATED THIS #HE 25TH DAY OF AUGUST, 1987
Hon'! ble Shr# Justice K.5. Puttaswamy, Vice=Chairmane

and

Present: §
Hon'ble Shri P. Srinivasan, Member (A)

REVIEW APPLICATION NO. 109/1987

Shri G.C. Muniramaiah,
Scientist-B,

LRDE, DRDO Complex,
S5ir C.,VY. Ramannagar,
Bangalore. cese Applicant.

(shri M, Narayanasuvamy, Advocate)
Ve
1. The Secretary,

Ministry of Defence,
New Delhi.

2, The Scientific Adviser,
Ministry of Dafence ﬁ
Director General,
Ressarch & Deuelommeﬂt
Organisation,
New Delhi,

3., The Director,
LRDE,
DRDC Complex,
Sir C.V. Raman Nagar,
Bangalore. soee Respondents.

This application having come up for hearing to-day,

Vice-Chairman made the fpllowing:

OCRDER

In this application| made under Section 22(3)(f) of
the Administrative Tribunals Act, 1935 ('the Act') the
applicant has sought for a revisw of an order made by

a Division Bench of this| Tribunal on 20.,7.1987 -rejecting

his Application No.572/37 at th= admission stagye without

notice to the resnondent%.




\
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|
2. In his application, thé anplicant sought for
enforcament of a civil court decree obtained by him
without impleadinyg the %eaacndants to the said decres,
On an examination of the same, this Tribunal held that

that dacree, to uwhich tﬂe respondents were not parties,

was not binmding on them on which view it rejected the

application summarily.
\

2. Shri M.Narayanaswamy, learned counsel for the

applicant, contends that his client was only seeking

. for the anforcement of éhe corrected date of birth in

the SSLC Marks Card and‘uas not seeskiny to enforce the
decree as such and by iés failure to appreciate the

same had committed a pagent error apparent on the face

of the record.

4, We are of the uieh that the contention of Shri

Narayanaswamy sven if correct, doss not constitute an

|
apparent error to justifly a reviesw by us. In reality

and in substance, tne applicant is asking us to re-

examine the earlier order, as if we are a court of appeal
‘ .

and come to a different gonclusion which is impermissible

in a revieaw.

Be On the foregoing éis:ussion, we hold that this
Review Apolication is ligble to be rejected. ue, therefore,
reject the review application at the admission stage,

Wwithout notice to the reémondents.

5 b
b fouse /r P &—ava

Vice=Chairman %A Member (A)

dms/Mrv. |



REGISTERED

ENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCI

QCECCCCCoOECEna
Commerc1 ~1 Coi plex(BDA),
Indiranagar, ,
Bangalore - 560 038
Dated : |lalet
REVIEV APPLICATION NO 109 R )
IN APPLICATION NO, 572/87(F) '
W.,F. NO ’
Applicant
Shri G,C, Muniramaiah V/s  The Secretary, M/o Defence & 2 Ors
To

1. Shri G,C, Muniramaiah
Scientist 'B'

LRDE, DRDO Complex . (Lot -
Sir C,V, Ramannagar Kg crivest oo 4
Bangalore - 560 093

2., Shri M, Nerayanaswamy ) [ CU;J&,
Advocate (; Z J(L( ﬁ,:éff’f
844 (Upsteirs) ~AA o ;\qlﬁﬂ

Vth Block, Rejajinagar
Bangalore -~ 560 010

Subject: SENBING COFIES OF CR_E_);__P_L_‘E;ASSED 3Y THE BENCH

Please find enclosed herewith the copy of ORDER/®¥R®Y/
XRPERIMOIER passed by this Tribunal in the above said Review

25-8-87
&xudp%”%;4ﬁfv2

ﬁEPUTY REGISTRAR r_ig__R

RIDOXR RIS KON J
(JUDICIAL)

application on

L

C e e m———

Encl : as above



CENTRAL ADMINISTL.ATIVE TRIBUWAL
SANGALORE

DATED THIS THE 25TH DAY CGF AULUST, 1987

and

Present:
Hon'ble Shri P. Srinivasan, Member (A)

REVIEW APPLICATICN NG. 109/1987

Shri B.C. Muniramaiah,|

Scientist=B,

LRDE, DRDC Complex,

Sir C,¥. Ramannagar,

sanyalore, b v Applicant.

{(5hri M, Narayanasuwamny, Advocats)

Ve

1. The Secretary,
Ministry of Defence,
New Delhi,

2. Tne Scientific Advisper,
Ministry of Dafenca %
Director uweneral,
Research & Develcoment
Cr_.anisation,

New DJelhi,

Je Thig Directer,
LHBE 5
ORDC Comolex,

Sir Z.V. Eaman Nagar,
sangalore. W Resoocndents.,.

Tnis ajplication having come up for hearing to-day,

Vice-Chairman made the following:

=2
(7]
m
s

In this applicatiop made under Section 22{(3)(f) of
tne Administrative Tribunals Azt, 1933 ('the Act') the
ajtplicant nas scugnt for a revisw of an crder nade by
a Division Bench cof this Triosnal on 2047.1937 ‘rejecting
his Application No.572/37 at tn- admission sta,e without

notice to trna rz2saondents.

Hon'ble Shri Justice X.S5, Pu:taswamy, Vice-=Chairman



L

25 In his application, thes applicant sought for
anforcement of a civil court decr:e ontained by him
without implzadiny the respondents to the said decree.
On an examination of the sane, this Tribunal held that
that dacree, to wnich tnsz res’ondzsnts uere not parties,
was not Linding on them on which view it rejected the

agodiication summarily.

B Shri M.WNarayanasuwany, learned counzel for the
agplicant, contands that nis clisnt was cnly seexing

for the 2nfcrcement cof tne ceorrected date of birth in

w

tne 55LC Marks Card and was not seaking to enforce the
decree as such and by its failure to ajpreciate the

same nad committed a patent error apparent on the face

5 8

ct

hz record.

4, Jde are of the view tha: thne contention of Shri
Narayanaswany sven if correct, do=2s not constitute an
anidarent errcr to justify a reviauw by us. In reality

and in suostance, tne aoplizant is asking us to re—
examins tne earlier order, as if we are a court of appeal
and come to a different conclusion which is imosrmissible

in a revieu,

w

13 Un tha foregoin. di sussion, we hold that this
Feview Apaliczaticen is lianls to hs rejected. Je, therefore,
reject the rzvieu anplicztion at the admission sts_e,

withcut ncotice to tine resaondents.

S . ”
~%ﬁd1—ﬁhairmaﬁ'; %453)' Member (A)
;u?\

- Tvuct copy -
dms/Mrv. '



